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Status Report /Response on behalf of Respondent No. 5 (Commissioner,
Agra) in terms of order dated 24-08-2023, of the Hon’ble National
Green Tribunal, New Delhi, in OA no. 529/2023

1. Tt is submitted that on dated 27-03-1991 vide government letter no. 764/ 14-3-49/90,
section 18 notification of the Sur Sarovar Bird Sanctuary (SSBS) Under Wild Life
(Protection) Act, 1972, has an area of 403.09 ha (92.49 ha of Forest Land+ 310.60 ha
of Land of Irrigation Department = 403.09 HA). It is also to be mentioned that the
above-mentioned notification has not mentioned about the type, ownership, survey
number and record of right wise area of land.

(Enclosure:-01)

2. Itis submitted that thereafter, on dated 26th of May 1997, vide letter no. 349/ZA, Forest
Settlement Officer/District Magistrate, Agra in his proclamation of Section 21 of Wild
Life (Protection) Act, 1972, has also mentioned the area included in Sur Sarovar Bird
Sanctuary as 403.09 hectares (92.49 hectares and 310.60 hectares respectively). There
is no mention of the type, ownership, survey number and record of right wise area of
land.

(Enclosure:-02)

3. That on dated 30th of March 2008, the section 25 proclamation under Wild Life
(Protection) Act, 1972 by Forest Settlement Officer/District Magistrate, Agra , the area
included in Sur Sarovar Bird Sanctuary is mentioned as 403.09 hectares (92.49 hectares
and 310.60 hectares respectively). There is no mention of the type, ownership, survey
number and record of right wise area of land.

(Enclosure:- 03)

4. That on dated 06th May 2008, vide letter no. 3132/10-2 of PCCF Wildlife, Uttar
Pradesh the proposal for section 26A notification under Wild Life (Protection) Act,
1972 was sent to Uttar Pradesh Government and it has also mentioned the area of Sur
Sarovar Bird Sanctuary as 403.09 hectares only.

(Enclosure:- 04)

5. That on dated 12-06-2008, UP government vide letter no. 1264/14-4-2008 has directed
to provide survey number wise details of the land to be notified under section 26 A under
Wild Life (Protection) Act, 1972.

(Enclosure:- 05)

6. It is submitted that on dated 16-06-2008, Principal Chief Conservator of Forest,
Wildlife, Uttar Pradesh, vide letter n0.3550/10-2 has directed to send the proposal of
Sur Sarovar Bird Sanctuary based on up-to-date details of 403.09 ha land- survey
number wise along with field book (Khasra)/Record of Right (Khatauni), notified under
section 18 of the Wild Life (Protection) Act, 1972.

(Enclosure:- 06)

7. That thereafter, On dated 12-03-2019, in compliance to the order passed dated 30-10-
2016 by Honourable National Green Tribunal, New Delhi in OA No. 41/2015 and
189/2014 Uma Shankar Patwa vs Union Of India and others related to Sur Sarovar Bird
Sanctuary, the report of Joint Survey Committee of District Magistrate, Agra dated 12-
03-2019 in compliance with the order passed 30-10-2016 has clarified factually the
403.09 ha land of Sur Sarovar Bird Sanctuary with survey numbers, survey number
wise area and their ownership details. Here it is important to mention that the notified
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403.90 ha land of Sur Sarovar Bird Sanctuary when surveyed, it came around 415.019
ha on the spot and when it was tallied as per associated record of rights (khatauni), it
came around 418.505ha.

(Enclosure:- 07)

That on dated 25-08-2020, vide letter no. 404/10-1 forest settlement, of this office,

based on the Joint Survey report of District Magistrate, Agra dated 12-03-2019, the

details of survey number, record of right wise area etc. of 07 survey number falling
under Sur Sarovar Bird Sanctuary were sent to the Chief Conservator of Forest Wildlife,

Western Region, Kanpur, Uttar Pradesh.

(Enclosure:- 08)

It is submitted that on dated 18-09-2020, the Hon’ble National Green Tribunal, New Delhi

init vide order dated 18-09-2020 constituted an expert/joint committee and its

recommendations are as follows:

1) Since, in the notification of the sanctuary under section 18, the described area of
the sanctuary and the boundary of the sanctuary do not match so it needs
modification.

i) Since the settlement process of the SSBS has not addressed the issue of boundary
and rights properly, therefore the action under section 21 to 25 may be reconsidered
and a clear Map indicating the proposed boundary pillars on the boundary of SSBS
along with their forward and backward bearings may also be given.

iii) The committee feels that the outer boundary of the three villages on east (Runakta),
west (Nagla-Bhopla) and north (Singna) should be considered as the boundary
abutting the composite of wetland (403.09 ha), Soordas Reserve Forest Block
(380.558 ha) and Government land (15.415 ha) totalling to 799.063 ha.

iV) As recommended by the ESZ expert committee, the ESZ notification of the areas
around SSBS should be kept on hold and de-notified and fresh notification may be
brought out only after the finalization of the sanctuary boundaries after final
notification of the sanctuary undersection 26, Wildlife (Protection) Act 1972.

(Enclosure:- 09)

That on dated 01-06-2021, as per the final order of the Honourable National Green

Tribunal, New Delhi, in OA no. 189/2014 and OA no. 41/2015, dated 18-09-2020,

operational part of the order are as follows:

9. We find that originally Notification was issued under Section 18 which only
envisaged a proposal. There was scope for objections in the final Notification
particularly as there existed a village in the boundary of the notification. Two
interpretations are possible about applicability of section 27 restrictions to the
village and the constructions beyond 403.09 ha area. Thus, section 18 of the
Notification could not be treated as final. Even if we accept the plea that present
constructions were in the year 2011 and the petition filed in the year 2014 was
within limitation, we find it difficult to hold that the claim for demolition of all
constructions falling beyond 404.09 ha area is established. Even apart from the
colleges in question there is whole village habitation which stands on the same
footing as these colleges and the constructions exist even prior to the notification.
It could not be intention of law to allow such constructions within the sanctuary
limits and debar other constructions therein. Thus, the expert committee report has
sound basis in recommending that the matter needs to be finalised by taking further
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necessary steps. The recommendations have to held to be justified on principle, on
taking a pragmatic view. As already noted, the Committee has rightly observed that
there are large scale constructions existing even prior to Section 18 of the
Notification outside the core area of the sanctuary in question. Thus, the confusion
needs to be resolved by an appropriate final notification in accordance with law.
Infact, this should have been done long back in which case such litigation could
have been avoided. To that extent, the concerned authorities have failed to perform
their duty.

10. Accordingly, we direct that the pending matter be finalized by the authorities
concerned within three months and pending such finalization no further
construction be allowed. Needless to say, that all further steps which may be taken
must be in accordance with law and compliant with the directions of the Hon ble
Supreme Court on the subject.

(Enclosure:- 10)

It is submitted that on 18-02-2021 under filed 1A Nos 196157, 196158 and 196159 of

2019 in W.P. (C) No. 13381 of 1984, Hon’ble Supreme Court by order directed as

follows:

“The proposal in these interlocutory applications may be vetted by Centrally

Empowered Committee (CEC)”

(Enclosure:- 11)

It is submitted that on dated 25-11-2021, CEC (Central Empowered Committee)

submitted its report and as per the para 21(i) and (ii) of this report, the area of Sur

Sarovar Bird Sanctuary (403.09 hectares) should be expanded by including government

land (15.415 hectares) and Surdas Forest Block (380.558 hectares), with the total area

0f 799.063 hectare and the determination and streamlining of the boundaries of the bird
sanctuary has to be completed within 2 months and to be notified under section 26A of

the Wildlife (protection) Act 1972.

(Enclosure:- 12)

That on dated 23-09-2022, as per the order of the Honourable Supreme Court, New

Delhi, in [Ano. 196157, 196158 and 196159, the report of CEC no 17/2021 is accepted

without any objection and IA Nos. 196157, 196158 and 196159 stand disposed of and

in compliance to it proposal was send for the notification of sanctuary.

Report No. 17/2021 (IA Nos. 196157-196159/2019)

“Since the reports of CEC are accepted without any objection, I.A Nos. 51269/2017,

132820/2020, 44266/2022 and I.A Nos. 196157-196159/2019 stand disposed of.”

(Enclosure:- 13)

It is submitted that on dated 24-08-2023, the orders of the Hon’ble National Green

Tribunal, New Delhi, in OA no. 529/2023, are as follows:

1. The matter relates to expand the area of Soor Sarovar Birds
Sanctuary located in District Agra, Uttar Pradesh falling in Taj Trapezium
Zone (TTZ). The submission of learned Counsel for the applicant is that
the report of the Central Empowered Committee (CEC) has been accepted
by the Hon’ble Supreme Court by order dated 23.09.2022 passed in the
main matter being Writ Petition (Civil) No(s). 13381/1984, M.C. Mehta vs.
Union of India & Ors., while disposing of the 1A. 51269/2017 and



15.

16.
17.

111

connected [As. He has drawn the attention of this Tribunal to the

recommendation contained in Para 21(ii) of the above report of the CEC

which reads as under:

(i) Consider  extending the area of the Soor Sarovar Bird
Sanctuary  (SSBS) by including the Surdas Reserve Forest
block of 380.558 ha and 15.514 ha of the government land
which  currently forms the buffer zone of the Sanctuary
outside the proposed boundary of the Sanctuary after following the
procedure  under  sections I8 to 25 of the Wildlife
(Protection) Act, 1972.”

2. He submits that since IA has been allowed by the Apex Court,
therefore, the above recommendation of the CEC is required to be
implemented by the respondents.

3. In view of the above submission, we deem it proper to issue notice
to the respondents No. 2, 4 and 5, Ministry of Environment, Forest and
Climate Change, Principal Chief Conservator of Forests (PCCF), Uttar
Pradesh and Divisional Commissioner-11I, Agra respectively. The Counsel
for the applicant is directed to take appropriate steps to serve the said
respondents. Let the response on behalf of the above respondents be filed
on or before the next date of hearing.

(Enclosure:- 14)

It is submitted that in compliance to the orders dated 24-08-2023, of the Hon’ble
National Green Tribunal, New Delhi, in OA no. 529/2023,a meeting was conducted on
11-10-2023 under the chairmanship Principal Chief Conservator of Forest, wildlife,
Lucknow, U.P to discuss upon courses undertaken to ensure compliance of the
aforementioned orders of the Hon’ble National Green Tribunal, New Delhi, dated 24-
08-2023. Similarly, under the chairmanship of Deputy Conservator of Forest, Nation
Chambal Sanctuary Project, Agra, U.P, a meeting was conducted on the same day for
aforementioned compliances, and based on the common consensus of both meetings, it
has been decided and proposed to follow it in two stages, as ordered by Hon’ble
Supreme Court dated 23-09-2022 under [A no. 196157, 196158 and 196159, in which
the report of CEC no. 17/2021 is accepted without any objection and 1A Nos. 196157,
196158 and 196159 stand disposed of.

The two-stage proposal for the compliance is annexed as Enclosure:- 15.

It is submitted that in that of above mention meetings conducted on 11-10-2023 and
decision made thereafter to avoid inconsistency, the D.C.F, National Chambal
Sanctuary Project, Agra, U.P has requested to District Magistrate, Agra, U.P vide letter
no. 184(Shivir Camp)/10-1, dated 31-10-2023, to conduct a survey, to describe the
notified area of Sur Sarovar Bird Sanctuary (403.09 Ha), by segregating 15.415 Ha land
from Khatauniwar (Record of Right-wise) mentioned area of 418.505 Ha, reported in
Joint Survey Committee Report of District Magistrate, Agra dated 12-03-2019, and
subsequently provide survey number-wise details of notified area (403.09 Ha) along
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with boundary pillars, map and backward-forward bearings at the earliest without any
delay, so that the process for final notification can be done.

Enclosure:- 16.

It is respectfully submitted that the respondent state is duty bound to fulfil the
obligations which are assigned under law and passed by the Hon’ble Supreme Court
and Hon’ble National Green Tribunal. Therefore, with the utmost sincerity, and with
the abundant precaution, the officers are taking step for the final notification of Sur
Sarovar Bird Sanctuary under section 26A of the Wild Life (protection) Act, 1972.

It is further submitted that under section 18A of the Wild Life (protection) Act, 1972,
Sur Sarovar Bird Sanctuary is protected diligently and under sections 27 to 33A (both
inclusive), it is patrolled regularly to avoid trespassing, any kind of mining, hunting of
birds, destruction to habitat and ensure fire protection and development of the habitat.

Therefore, Status Report / Response in terms of order dated 24-08-2023, of the Hon’ble
National Green Tribunal, New Delhi, in OA no. 529/2023, is submitted.
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Enclosure: 9

File No.1-5/2020WL(Part)

-~ .

F.No.1-5/2020 WL'(II';n ri)
Government of Indin— ‘
Minisiry of Envirc;nmcnl. Forests and Climate Change

(Wildlife Division) Indica Paryavaran Bhawan

Vayu Wing, Jor Bagh Road, Aligan;
i New Delhi-110003
Date: Sceptember, 2020

-

OITICE MEMORANDUM

Sub:  Constitution of a Joint Commitice fo l;-cs?lvc]]‘hc’:)Slsq;";‘{z:.l(?;;:; grfzsr,rs;;‘:‘;:‘;
Wildlife Sanctuary in compliance of order of the Hon ¢ b
dated 18.09.2020?:1 O.A No. 41/2015 and OA No.189/2014 titled Umashankar Patwa &
Ors vs. Union of India & Ors. -reg. '

i is di ie der of the Hon’ble National
The undersigned is dirccted (o refer to the subject and.or
Green Tribunal cited above. In the order dated ]8.09.2(?20 in _O.A_.,No. 41/2015 and QA
No.189/2014 titled Umashankar Patwa & Ors vs. Union of India & Ors. has observed
the following:

/" "I¥e fird that even though the protected area described by the blue line in the map is 403.09
ha, the area of the sanctuary is said to be 1020.25 ha, which includes 403.09 ha. There are

L constructions outside 403.09 ha but within 1020.25 ha. If they are part of the Wild Life
Sanctuary, under Section 27 of the Wild Life.(Protection)Act, 1972, such constructions are

'; not allowed and are illegal unless the boundary of the wildlife sanctuary itself is changed
\ wnder Section 264 of the Act. The constructions in question are said to be affer the-199]
nofification. Thus, either it should be clearly declared that the area is part of the wildlife
sanctuary and in such case all constructions in the said area should be removed or the
boundary of the wildlife sanctuary itself should be appropriately demarcated and laid down.”

Hon’ble National Green Tribl.mal has dirccted as follows:

/ "Let this be done by a joint Committee of Chief Wildlife Warden, UP, nominees of National
Board for Wildlife and Forest Division of MoEF&CC. The nodal agency will be the nominee

) of the National Board for Wildlife for coordination and compliance. The Jirst meeting of the
Committee may be held (either physical or virtual) within one month Jfrom today. The State of

i UP may provide all necessary assistance (o the Committee to execute its work. Report may be

| Jurnished by the Committee (o this Tribunal within three months.

=

2. In compliance of aforesaid mentioned directions of the Hon‘blé N

. : b ational Green
Tribunal dated 18.09.2020, the following Joint Commitlec s hereby constituted:

v 8. Chicf Wild Life Warden, Ultar Pradesh

v b. Shri P.K. Kaul, Technical Officer, Fores| Conservation Division, MOEF&CC

+/ €. The Director, Wildlife Institute of India, Dehradun, representative of National Board

for Vild Life - Member -Convener

3. There is a conflict regarding the correet area of the Soor Sacovar Bird Sanctuary and

NF 3
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File No.1-5/2020WL(Part)

Llisz\rlss;%‘:‘zné:g:';c?illl}\:lc zone nolification. The commilteo shall guide itself as per the
y the Hon'ble National Green Tribunal In the aforesald mentioned order.

4. The first meeting of the Commlttce shall be held (either physical or virtual) 18.10.2020.

5. .Thc Govcrnmcx}lof Utltar Pradesh shall provide all necessary assistance to the
commillee to exceule its work. '

6. ‘T;llu: Eommiu?c sh:‘\ll §u‘bmil the report to the Hon'ble National Green Teibunal within 3
months by c-mail at ._]udlcml-ngl@gov.in, prefernbly in the form of searchablc PDF/OCR
Support PDF and not in the form of Image PDF with a copy to this Ministry.

Encl. Order dt. 18.09.2020
g (Rakesh Kumar Jagenia)
Deputy Inspector General (Wildlife)

E-mall: digwl-mefcc@aic.in
Telefax: 011- 24695390

Distribution: All Members of the Committee.

Copy for kind information (o:

1. PPS to DGF&SS, MeEF&CC

2. Principal Secretary, Uttar Pradesh Forest Department, Lucknow

3. The Principal Chicf Conscrvator of Forests & HoFF, Government of Uttar Pradesh,
Lucknow

4. PPS to ADG(WL), MoEF&CC

5. PPS to ADG(FC), MOEF&CC

6. PPS to IGF (WL)/ PS to ID(WL)/ PA to Scicntist -JD(WL)

w-
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Minutes of tle 2nd Meeting of the Joint Committee to resolve the l?sueli)rn,:;;n
of Soor Sarovar Bird Sanctunry in compliance of order of the (:Ino;:
National Green Tribunal dated 18.09.2020 in O.A No. 41/2015 an
No.189/2014 titleq Umashankar Patwn & Ors vs. Unlon of Indla & Ors. held
on 01 December, 2020 at Soor Sarovar Bird Sanctuary, Agra, Uttar Pradesh

The 2nd and concluding Meeting of the Joint Committee to resolve the issuc
of arca of Soor Sarovar Bird Sanctuary in complinnce of order of the Hon'ble
National Green Tribunal dated 18.09.2020 in O.A No. 41/2015 and OA No.189/2014
titled Umashankar Patwa & Ors vs. Union of Indin & Others was held on 01.12.2020

at Agra, Uttar Pradesh. The following committce members werc present in the
meeting:

. Shri Neeraj Kumar, Member
Chicf Conservator of Forests,

Eco-development, Uttar Pradesh as representative of
Chief Wild Life Warden, Uttar Pradesh

2. ShriP.K. Kaul, ' el
Technical Officer,
Forest Conservation Division, MOEF&CC

)

Dr. Dhananjai Mohan, ! Member-

Director, Wildlife Institute of India Dehradun Convener

The following points were discussed amongst the committee members:

1. Soor Sarovar Bird Sanctuary was dcclarcd on 27.03.1991 through a notification
of Government of Uttar Pradesh (Annexure). As per the notification, the arca
included was mentioned as 403.09 ha. Also as per the notification, the bounded
arca of the Sanctuary was also described but (he boundary was not described n
deail. Three out of four directions just mentioned (he limits of the Loundary as
the outer boundaries of three villapes- Singnn, Runakta and Nagla-Bhopla, On
the southern side it mentioned National Highway (NI No. 2 as boundlary.
Although the area was given precisely (he boundaries \\"crc-nm given fn detail
which left o Jot (o interpretation and s o resull confision over the boundaries

exists even today,
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: SEeat: ; ment (o
This notification was donc a few months before the 1991 amendr

Wildlife (Protection) Act, 1972 came into cxistence. This notification under

Scction 18 was a proper notification and the settlement was to follow after this,
After 1991 amendment, since the arcas described in the notification were
majorly non-forest arcas, the nofification was' analogous o as intentional
nolification as per the act post 1991 amended which is the present form of the act.
Therefore, the settlement process (section 19 (o 25) was (o b;: undertaken and
finally notification under seetion 26 was required to be issucd by the statc Govt.

So, as per this process twao major steps were laken by the collector -

a. The proclamation under Scction 21 to irvite claims was issued on
26.05.1997 (Annexure-IT). Even in the proclamation the same boundary
descriptions and same area was mentioned as (he notification dated
27.03.1991.

b. Thereafter on 30.03.2008 a proclamation under Section 19 to 25 of the Act
was made by the collector (Annexure-III) which again reiterated the same
boundary and extent of area and also said that two months given in
proclamation on 26.05.1997 had cxpired without any claim being preferred
from anybody. Besides this, the prbclamation gave a break-up of the arca of

the sanctuary as follows:

Land of the Keetham Forest Block: 92.49 ha +

Gowvt. land/Lake and dam area :310.60 ha

Total 403.09 ha

The above break-up of the arca clearly indicated that major part of the
sanctuary was non-forest.  The  collector  further  proclaimed in the
proclamation that the Soor Sarovar Bird sanctuary besides forest lands
includes only submerged land and nearby gram samaf/Govt. land. 1t is

therefore implicd that the sanctuary exeluded nny private land.

In complinnce of MHon'ble NOT order dated 18092020, 0 commitlee was

constituted by MolllPCC through nn oflice memorandum no FNo1-52020 WL

2
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(Part) dated oGt October comprising the following to resolve the issuc of arca of

Soor Sarovar Wildlife Sancluury:
2. Chief Wildlife Wnrd;:n, Utlar Pradesh
b. ShPK Kaul, Technical Officer, I'C Division, MoEFCC

¢. The Director Wildlife' Institute of India, Dchradun, representative of

National Board of Wildlife- Member Convener

+ The committee held first mecting on 16.10.2020 through virtual mode (minutes
enclosed ag Annexurce-IV) and the second meeting physically helq on
01.12.2020 at Agra. The committee also visited the site during the second
meeting. Afier visiting the area and studying the maps and records, the
committee  members also had discussions with local officials of forest
department, The committee realizes that this sanctuary is primarily known for the
Wetland popularly called Keetham reservoir or Keetham [ake which js fed by
Agra canal and has an outlet into the Yamuna river, The wetland js very rich in
birdlife and attracts a large numbper of breeding as wel| as migratory water birds
and one of the important Specics of conservatjon significance that oceurs here in
good numi:ers is the orienta] darter,

654/2014 and MA No 356/2017) Uma Shankar Patwa Vs Union of India and

others, another Committee yyag constituted on 29,] 1.2018 by Chief Secretary,

Gowt. of Uttar Pradesh, Comprising of Principal Secretary, Revenue, Government

of Uttar Pradesh; Principal Secretary, Foregy and Wildlife Up; pceF (HoFF) up

with CWLW, UP as member secretary, The commitlee had to decide wWhether

Anand T echnology College, Agra and Hindugtan Institute of Technology and

Managemen, Agra are located within (he Soor Shrovar Bird Sanctuary or not.

The committee opined (Anncxurc-‘v) that these private engineering colleges
03.09 ha o the sanctuary ns given in the

notification but is Jocated within the ‘chowhaddi® of the sanctuary as given in

-th’c'notiﬁca(ion. It is clear from this declsion of’ the committce that the area of

the sanctuary and the chowhadd) did noy mateh, Thus (he shortcoming in tho

) 3
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" the 1991 NOtificar:
al
on of csanclmry |
Y When (he

Yy it meant the Bt
, d
of ¢)

; vord *
799.063 ha, Ic Vlllagc i djOini,,g - ouler boundary wag used,

the above mentioned area of

bOUnda :
Y of the Sancluary, the notification of the

at the
bound’"}’ is that bF National Highway-2 (NH-2).

IS an uUnambi
mbiguous bo
the groung situatj W

Projeet Sanctuary‘

i - - ary. However, on studying the map and
informed by the DCF, National Chambal

Agraand his stalT the arca between the wetland along with the
under the Farest D':d " m?nang by Forest Department and the NH-2 is not
paftment’s ownership and posscssion. There is a substantial

forest area contro|

area which i : :
hich is under private ownership and belongs (o the village Arsena which

d : ;
OCS not seen t6 have been addressed well, during the settlement process.

8. Asa notification w's 26 for the sanctuary is yet to be issued, the sanctuary is not 2
finally notificd sanctuary.

9. The Gazette notification of Eco Scnsitive Zone (ESZ) of Soor Sarovar Bird
Sanctuary (SSBS) was issucd on 10.10.2019 which mentions an area of 4.030
square kilometre for the bird sanctuary” with a one kilometer uniform buffer
around it as its ESZ in an arca of 10.20 square kilometers. Owing to the
inconsistency in the boundary description of the SSBS, the ESZ expert
committee of MoEFCC in its meeting dated 16.03.2020 recommended to keep

the final notification which was already issued, on hold and to de- notify it, as

there was an ambiguity in the area of the SSBS.

10. It is therefore recommended that—

i) Since, in the notification of the sanctuary under scction 18, the described arca

of the sanctuary and the boundary of the sanctuary do not match so it needs

modification.

ii) Since the settlement process of the SSBS has not addressed the issue of
boundary and rights properly, therefore the nction under section 21 to 25
may be reconsidered and a clear Map Indienting the proposed boundary
pillars on the boundary of SSBS nlong with their forward and backward

bca'rings may also be given,

-5.
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dary of the three villages on east
h (Singna) should be considered
land (403.09 ha), Soordas
nt land (15.415 ha)

iii) The committee fecls that the outer boun
(Runakta), west (Nagla-Bhopla) and nort
as the bounddry abulting the composite of wet
Reserve Forest Block (380.558 ha) mnd Governmc

“totaling to 799.063 ha.

iv) As recommended by the ESZ expert committee, the ESZ notification of the

arcas around SSBS should be kept on hold and .
after the finalization of the

de-notified and fresh

notification may be brought out only

sanctuary boundaries afler final notification of the sanctuary under section

26, Wildlife (Protection) Act 1972.

Kok K
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Enclosure: 10

PRI R et

Item No. 03& 04

BEFORE Typ NATIONA,,

GREEN B
PR!NCIPAL BENCH, N Ew DE{!}I{K frase

(By Video Conl‘ercncing)

Court No, )

Origina| Application No, 41/2015
Umashankar Patwa & Ors,

Appllcanl(a)
Versug

Union of India & Ors, R
(Earlier titled as D,k Joshi vy, Union of Indig & Ors,) “*pondentie

With
Original Applicatio,

n No.' 1892014
Umashankar Patwa & Ors.

' Applicant(s)
. Versyg .
Union of Indig & Ors,

: Respondent(s)
(Earlier titled gq D.K. Joshi Vg, Usion of Indig & Ors,)

Date of hearing: 01.06.2021

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR, JUSTICE SUDHIR AGARWAL, JUDICIAY, MEMBER
HON'BLE MR, JUSTICE M, BA'HIYANA.RAYANAN JUDICIAL MEMBER
HON'BLE MR, JUSTICE BRIJESH BETHI,

U
JUDICIAYL MEMBER
HON'BLE DR. NAGIN A, EXPERT MEMBER
Applicant(s): Mr. Raj Panjwani, Senior Advacate with Mr, Rahul Choudhary,
Advocate
Respondent(s): ‘ Mr. Divya Prakash Pandey, Advocate for MoEF&cCC,

Mr. Bhanwar Pa] Singh, Ad

Vocate for State of yp
Mr. Pradecp Misra, Advocal
UPPCB.

te and Mr. Daleep Dhyanl, Advocate for

Mr, Ajit Sharme, Advocate for Anand Engineering Colloge and
Hindustan Institute of Technology & Management,
Mr. Anant Ram Mishra, Advocate

ORDER

. The qucstidn for consideration is whether Hindustan Institute of

Technology & Management, ;\gm (HIT) (Respondent No. 5 in O.A, No,

41/2015) and Anand Engineering College, Agra (AEC) (Respondent No. §
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.

9/2014) are within the Wildilfe Sanctuary notified Yool
i . No. 18 "

in O.A pradesh as rovar Bird Sanctuary” vide Notification
State of Uttar

1991 in District ABré:
n the Wildlife Sanctuary, restrictions

«Soor Sa
& under Section 18 of the Wild Lige

dated 27.03.
Acl,
on 27 will apply and the s¢

tection) 1972, If it Is withi
s tting up of the sald colleges Itscif

i
under Sect
may be qucstionnblc.
ter has been considered by iho ‘HbORAN G5 weverdl

The mat
¢ seven years. On 09.04.2019, after referring to the

2.
occasions in the las
carlier proceedings: the Tribunal observed:

We are of the view that opinio
following issues:

n of the MOEF&CC may be

“8.

. pgquired on the s

i Whether the restriction under the Wwild Life (Protection) Act,
1972 will apply to the entire area, including the area beyond
403.09 ha indicated by blue line.

ii. Whether any restriction. applies to the area outside the
protected area of “403.09 ha'. This question may also reguire
consideration. of safety zone or buffer zone adjacent to the
Bird Sanctuary. We also find from the document ‘Eco-Sensitive
Zone of Soor Sarovar Bird Sanctuary’ that area of ESZ is
1020.25 ha while the protected area proposed is 403.09 ha.

i  Further question will be regulation of other structures or
activities falling in the proposed ESZ and the mitigation steps
required and proposed. :

9. The MoEF&CC may furnish its repo;t' in the matter within two

months by e-mail at ngt.filing@ymail.com. State of UP/Chief Wild
Life Warden, UP may provide copies of relevant official recordft;litilin

two weeks to MoEF&CC.” !
3.  The matter was last considered on 18.09.2.020 in the presence of
Advisor, MOEF&CC, It wag' found that there were conﬂict;ng
interpretations about the area covére,d by the restrictions under Section
27 of the Wildlife (Protection) Act, 1972' which were required to'be
resofved by a joint Commitlce: comprising Chief Wildlife War.den. le' and
nominees of National Board for Wildlife and Forest Division of MoEF&CC.

Operative part of the said order Is as fo]lowe'
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«3,  We have today heard the matter again with

Advisor, MOEF&CC, who is present in per{]sou and ui?ue; ﬁii‘fféﬁcﬁﬂ
some discussion with the Department of Wildlife. He submits that
there is discrepancy which needs to be resolved by the State
Government, with the assistance of the concerned central
authorities. We find that even though the protected area described
by the blue line in the map is 403,09 ha, the area of the sanctuary is
said to be 1020.25 ha, which includes 403.09 ha. There are
constructions outside 403.09 ha but within 1020.25 ha. If they are

" part of the Wild Life Sanctuary, under Section 27 of the Wild Life

tection) Act, 1972, such constructions are not allowed and are
illegal unless the boundary of the wildlife sanctuary itself is changed
under Section 26A of the Act. The constructions in question are said
to be after the 1991 notification. Thus, either it should be clearly
declared that the area is part of the wildlife sanctuary and in such
case all constructions in the said area should be removed or the

boundary of the wildlife sanctuary itself should be appropriately
demarcated and laid down. g

4. Let this be done by a joint Committee of Chief Wildlife
Warden, UP, nominees of National Board for Wildlife and Forest
Division of MoEF&CC. The nodal agency will be the nominee of the
National Board for Wildlife for coordination and compliance. The first
meeting of the Committee may be held .(either physical or virtual)
within one month from today. The State of UP may provide all
necessary assistance to the Comunittee to execute its work. Report
may be furnished by the Committee® to this Tribunal within three
months by e-mail at judicial-ngt@gov.in, preferably in the form of
searchable PDF/OCR Support PDF, and not in the form of Image

"PDE.”

Accordingly, the joint Committee, in terms of above order, has filed

its report dated 27.01.2021. In"substance, it is stated that the

Notification in question dated 27.03.1991 was issued under Section 18 of

the 1972 Act, which was intended to be a propésal, as per the ‘statutory

scheme then prevalent. Soon thereafter, an amendment was made due to.

which separate final Notification was not considered. necessary.

Notification dated 30.03,2008 was issued under Sections 19°to 25 of the

Act reiterating the same boundary, without considering the objections

and claims, However, breakup of the sanctuyary area was given as

follows:-

“Land of the Keetham Forest Block; 92.49 ha

Goul, land/Lake and dam area:-310.60 ha

»
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Total: 403.09 ha”

cr the last order of this Tribunal, the Committee met and visiteq

5  An
nd that the wetland fed by Agra canal attracted the birds,

the site and fou
: s in question were outside 403.09 hectare of the

The Engineering Collcge
sanctuary but within total landscape of 799.063 hectare. Since the

village land was also lncludefl within the area of 799,063 hectare, the
entire area could not be intended to be part of the sanctuary as such
case section 27 could not be enforced. Substantial area was under
private ownership and belongs to village Arsena. This issue remained
unaddressed during settlement process. Notification under Section 26
was required to be issued, treating the earlier Notification as a proposal.
There was also conflict in the Notification of Ecg Sensitive Zone (ESZ) of
Soor Sarovar Bird Sanctuary (SSBS) dated 10.10.2019 and the boundary
dcscz:iption of SSBS on account of.which ESZ Notification has been put

on hold. The report concludes with following recommendation:

“4)  Since, in the notification of' the sanctuary under section 18, the
described area of the sanctuary and the boundary of the
sanctuary do not match so it neéds modification.

i) Since the settlement process of the SSBS has not addressed
the issue of boundary and rights properly, therefore the action
under section 21 to 25 may be reconsidered and a clear Map
indicating the proposed boundary pillars on the boundary of
SSBS .along with their forward and backward bearings may

also be given.

itj)  The commiltee feels that the outer boundary of the three
villages on east (Runakta), west (Nagla-Bhopla) and north
(Singna) should be considered as the boundary abutting the
composite of wetland (403.09 ha), Soordas Reserve Forest
Block (380.558 ha) and Government land (15.415 ha) totaling

Lo 799.063 ha.

As recommended by the ESZ expert committee, the ESZ
notification of the areas around SSBS should be kept on hold

and de-notified and fresh notification may be brought out only
after the finalization of the sanctuary boundaries after final
notification of the sancluary' under section 26, Wildlife

(Protection) Act 1972,”

)
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N

pmhlbitccf under Section 26A(ii). No objections were filed before the
Collector in spite of proclamation by the Collector under Section 22 of
the Act dated 26.05.1997 and thereafter on 10.07.2003 and 20.03,2008,
It is further submitted that Section 20 of the f{ct created a bar against
acquisition of any right after Notification under Scctlon 18. It is further
stated that College adjoins the ‘boundary of the sanctuary. Even though
the land was acquired in 1997, the cc?nstm;:tion took place in 2011. The
stand that construction took i:lﬁce in 1997 was contradicteld by the reply
of UPPCB to the effect that construction was. still going on in 2009.
Moreover, purchase of land m the fear 1997 was by itself illegal, being
after Notification under Section: 18. Further reference has been made to
the orders of the Hon’ble Supreme Cou& dated 13.11.2000 m LA, No. 2
in W.P(C) No. 337/1995, Centre For Environmental Law, WWF-India v.
Union of India & Ors.! and dated 05.10.2015 in IA No. 2365 in
1406/2005 in W.P. (C) No. 202/1995, T.N. Godauarman Thirumulpad v.
Union of India & Ors. to- thé effect any de-lnotiﬁcation of ' a
Sanctuary/National Park should be after rei‘eren_ce to the National Board

for Wildlife and Forest. Thus,'recommendation for excluding the area of

illegal constructior'ls from the sanctuary was legally impermissible.

7. Learned Counsel for the applicant also submitted that in case the
authorities are to issue any furtl;cr Notification/Order, altering/clarifying

the boundary of the wildlife sanctuary, procedure laid down by the

v

2000 SCC OnLine SC 119
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Hon'ble Supreme Court must be followed ;:nd Injunction Issued agal
nst

any further constructions in the entire notified area of the sanctuary

8. We have considered the matter with the assistance of Mr. Rg|
Panjwani, learned Senior Counsel for the applicant ag wef| as learned
Counsel appearing for thc MoEF&CC, the State PCB ang the private
mspgndents. concerned. While Shri Panjwanj opposed the report of the
Committee and supported the submissions filed by the applicant, learneq
Counsel for the respondents supplort the report but agree that pending

finalisation of the notification, there should be no constructions in the

entire area in section 18 of the Notification and due, including directions

of the Hon'ble Supreme Court, may be followed, .

9.  We find that originally Nétiﬁcatiqn was issued under Section 18
which only envisaged a proposal. There was scope for objections in the
final Notification particularly as there existed a village in the 'boundary of
the notification. Two interpretations are ]:;ossitile about applicability of
section 27 restrictions to the village and the _constructions beyond
403.09 ha area. Thus, section 18 o‘f the Notification could not be treai:ed
as final. Even if we accept the plea that preéent constructions were in the
year 2011 and the petition filed in tl"xe yeaf 2014 was wuthm limitation,
we find it difficult to hold that the claim for demolition ‘of all
constructions falling beyond :104.0§ ha area is established. Even apart
from the colleges in question ihcre is whole village habitation which
stands on the same footing as these colleges and the constructions exist
even prior to the notification, It could not be intention of iaw to allow
such constructions within the sanctua.Jy limits and debar other
constructions therein. Thus, the expert committee report has sound

basis in recommending that the matter needs to be finalised by taking
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The applications stand disposed of. However, if there .js any

grievance against any further order‘whitlzh majr be passed, the aggricvéd

parties will be at liberty to take remedies in accordance with law.

- Adarsh Kumar Goel, CP
Sudhir Agamtal, JM

M. Sathyanarayanan, JM
Brijesh Sethi, JM

Dr. Nagin Nanda, EM

June 01, 202)
23‘!'”0' 41/2015 & OA No. 189/2014
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Enclosure: 11

1

ITEM No.1 T SECT
. Court i
No.1 (video Conferencing) REV::E$ION PIL-W
SUPREM
E COuURT 0 F
INDI
y RECORD OF PROCEEDINGS ’

rit Petition(s

Civil) No(s .13381/1984
M.C. MEHTA
Petitioner(s)
VERSUS
UNION OF INDIA & ORS.

(IN RE: TAJ TRAPEZIUM
: ZONE(1) IA NO. 42482/2020 (APPLN. FOR
MODIFICATION OF ORDER DT. 06.12.2019 ON BEHALF OF STATE OF U.P.)

Respondent(s)

(2) IA NOS. 196157, 196158 AND 196159/2019 (APPLNS. FOR

INTERVENTION, DIRECTIONS AND EXEMPTION FROM FILING O.T. ON B/O DR.
SHARAD GUPTA)

(3) IA NOS. 183912, 183918 183919/2019 (APPLNS. FOR INTERVENTION,

DIRECTIONS AND EXEMPTION FROM FILING O.T. ON BEHALF OF DR. SHARAD
GUPTA)

(4) IA NOS. 77043, 77049 AND 77053/2020 (APPLNS. FOR IMPLEADMENT,
DIRECTIONS AND EXEMPTION FROM FILING 0.T. ON B/0 DR. SHARAD GUPTA)

(5) IA NOS. 172361, 172378, 172379/2018, 10370 AND 10371 OF 2621
(APPLNS. FOR INTERVENTION, DIRECTIONS AND EXEMPTION FROM FILING
0.T. ON B/0 AGRA NAGAR NIGAM “ONLY” IN W.P. (C) NO. 13381/1984

Date : 18-02-2021 This petition was called on for hearing today.

CORAM :
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE A.S. BOPANNA
HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

Counsel for the parties:

Mr. A.D. N. Rao,Adv.

Mr. Anil Katiyar, Adv.

Sgnause Mot Venhed M r
sl
Mashy

RS
1
Reason J

. M.K. Maroria, Adv.

Mr. Tushar Mehta, SG

Ms. Aishwarya Bhati, ASG
Mr. G.S. Makker,Adv.

Mr. D.L. chidananda, Adv.
Ms. Suhasini Sen,Adv.
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4

Mr. Gaurav Goel, AOR

Mr. Rajesh Kumar,Adv.

Mr. Anshul Gupta,Adv.

Mr. Deepesh Raj,Adv.

Mr. Nihaar Reddy,Adv.

Mr. Nischal Kumar Neeraj, AOR
M/S. Gsl Chambers, AOR

Ms. Aparna Bhat, AOR

Mr. Gaurav Agrawal, AOR

Mr. Arvind Kumar Sharma, AOR
Mr. Raghvendra Singh,Adv.General, UP
Ms. Aishwarya Bhati,ASG
Mr. Shantanu Krishna, AOR
Mr. Kumar Ayush,Adv.
Mr. Shashank Shukla,Adv.

Dr. Manish Singhvi, Sr. Adv.
Mr. Sandeep Kumar Jha, AOR

UPON hearing the counsel the Court made the following
ORDER

I.A NO. 42482/2020

List this I.A. after two weeks along with I.A. No. 6853 of

2021 as mentioned by Mr. Abhay Gupta, learned counsel.

I.A NOS. 196157, 196158 AND 196159/2019

The proposal in these interlocutory applications may be vetted
by Central Empowered Committee (CEC).
ordered accordingly.

List these I.As after four weeks.

IA NOS. 183912, 183918 183919/2019

At the request of Ms. Aishwarya Bhati, learned Additional

General for the respondent-state, list these I.As after six weeks
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Enclosure: 12

0 HON’BLE SUPREME COURT OF INDIA
) Chnnknynp

. A urly New | ~21. Tol: tax : 2410 1925
il eocj din202 n\’nil.ef.):)n,)ﬂl|l 21, Tol: 2161 0612, 2161 0613 Kfax : 24
e Uy

F.No: 1

To

SUB: CEC REPORT

Webslte: www.ceclndla.nle.ln

“19ICEQy)

SCI2020-Pt. (60) Dated: 26" November 2021
The Registrar
upreme Couy of India

New Delhi-1100g1
(Attn: PIL Section)

NO. 17 OF 2021 - Report of the CEC in 1A No 196157, L.A
No. 196158 and |.A No. 196159 of 2019 In W.P.(C) No. 13381 of 1984 filed
by Applicant Dr. Sharad Gupta on 11.12.2019 before the Hon’ble
Supreme Court seeking directions of the Hon’ble Court to cancel the
Eco-Sensitive Zone (ESZ) Notification dated 10 October, 2019 issued by
the Government of India, Ministry of Environment, Forests and Cl.lmgte
Change in respect of the Soor Sarovar Bird Sanctuary located in District
Agra, Uttar Pradesh falling in the Taj Trapezium Zone (TTZ).

Sir,

The Report No. 17 of 2021 I.A No 196157, I.A No. 196158 and LA No.
196159 of 2019 in W.P.(C) No. 13381 of 1984 of the Central Empowered Committee

on the above subject is enclosed (Four copies). It is requested that the Report may
please be placed before the Hon'ble Court.

Yours faithfully

\
marnatha S’ge

Member Secr
Copy to:

Mr. Harish N. Salve, Sr. Advocate & Amicus Curiae.
Mr. A.D.N. Rao, Advocate & Amicus Curiae.
wir. Siddnartha Choudhary, Advocate & Amicus Curiae

Secretary, Ministry of Environment , Forests & Climate Change New Delhi
Chief Secretary, Government of Uttar Pradesh, Lucknow

Principal Chief Conservator of Forests, U.P, Forest Department, Lucknow
. Chairman, TTZ Agra, UP

. Mr. M.C.Mehta, Petitioner in W.P. (C ) No. 13381 of 1984
10.Standing Counsel for the Ultar Pradesh

(xd‘ UQJ\’ 9. Standing Counsel for the MoEF&CC
Jﬁ

11.Applicant through their Advocate on Record in 1.A. No.196157, 196158 and
196159 of 2010 In W.P. (C ) 13381 /1984
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CENTRAL EMPOWERED COMMITTEE

REPORT No. 17 of 2021
IN

LLA. No. 196157, 196158
and 196159 of 2019

IN

W.P. (C) No. 13381 of 1984

Filed by:-
Dr. Sharad Gupta

Dated: 25" November 2021
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ds for
Wildlife (Protection) Act, 1972 there are no groun

interference.

21. Keeping in view the facts and discussions in the preceding

Paragraphs, it is recommended for consideration of this Hon'ble
Court that the Eco Sensitive Zone Notification dated 10.10.2019
issued by the MoEF&CC may not be interfered with and this

Hon'ble Court may consider directing the State of Uttar Pradesh

to

i) Notify 403.09 ha of Soor Sarovar Bird Sanctuary
(SSBS) under Section 26(A) of the Wildlife
(Protection) Act, 1972 after describing the limits of
the area which shall be comprised within the
Sanctuary in terms of survey numbers of the lands
comprised within the SSBS and describe the
boundary in terms of boundary pillars on east, west,
south and north of the proposed Soor Sarovar Bird
Sanctuary along with their forward and backward

bearings within a perlod of two months from the date

of order of this Hon'ble Court,

A7
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i) Consider extending the area of the Soor Sarovar
Bird Sanctuary (SSBS) by Including the Surdas
Reserve Forest block of 380.558 ha aﬁd 15.514 ha
of the government land which currently forms the
buffer zone of the Sanctuary outside the proposed
boundary of the Sanctuary after following the
procedure uﬁder sections 1§ to 25 of the Wildlife

(Protection) Act, 1972.

* This Hon’ble Court may piease consider the above Report

and may please pass appropriate orders in the matter.

Member Secretary

Dated: 25" November, 2021
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Enclosure: 13

ITEM NO.2 COURT NO.3 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 13381/1984
M.C. MEHTA Petitioner (s)

VERSUS
UNION OF INDIA & ORS. Respondent (s)

(IN RE: TAJ TRAPEZIUM ZONE (1) IA NOS. 91272/2022 IN IA NO. 487/2009
(APPLN. FOR DIRECTIONS ON BEHALF OF TAJ WESTERN GATE MARKET

ASSN.) "ONLY” IN W.P. (C) NO. 13381/1984 ARE LISTED."“ONLY” NAMES OF
THE FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN IN THE
LIST.PETITIONER-IN-PERSONMR. A.D.N. RAO, SR. ADVOCATE (A.C.)MR.
VIJAY PANJWANI, SR. ADVOCATE MR. AMRISH KUMAR ,MR. M.K. MARORIA MR.
G.S. MAKKER, MR. KAMLENDRA MISHRA, MR. M.C. DHINGRA, ADVOCATES)

THE FOLLOWING REMARKS TREATED TO HAVE BEEN SHOWN AGAINST ITEM NO. 2
I.LE. W.P.(C) No. 13381/1984 “---

IN RE: TAJ TRAPEZIUM ZONE---- (1) 51269/2017 (APPLN. FOR PERMISSION
REGARDING FELLING OF TREES ON B/O PUBLIC WORKS DEPTT., STATE OFU.P.)

(2) REPORT NO. 15/2021 SUBMITTED BY CENTRAL EMPOWERED
COMMITTEE I.A. NO. 1448/2021

REPORT NO. 16/2022
(3) I.A. NO. 132820/2020 (APPL. FOR PERMISSION REGARDING FELLING OF
TREES ON BEHALF OF NORTH CENTRAL RAILWAY)

REPORT NO. 17/2021
(4) IA NOS. 196157, 196158 AND 196159/2019 (APPLNS. FOR INTERVENTION,
DIRECTIONS AND EXEMPTION FROM FILING O.T. ON B/O DR. SHARAD GUPTA)

REPORT NO. 19/2022

(5) IA NOS. 44266 AND 44268/2022

(APPLICATIONS FOR PERMISSION FOR FELLING OF TREES AND EXEMPTION FROM
FILING. O.T. ON BEHALF OF YOGIRAJ SARKAR GODARIWALE TRUST) “ONLY”
NAMES OF THE FOLLOWING ADVOCATES MAY BE TREATED TO

HAVE BEEN SHOWN IN THE LIST. MR. L.R. SINGH, MR. GAURAV GOEL MR.
GUNTUR PRAMOD KR. ADVOCATES ”.

NOS. 81951/2022 -FOR PERMISSION TO CUT AND REMOVE
THE TREES

wg.v;"v NO. 85203/2022- APPROPRIATE ORDERS/DIRECTIONS

Lo/}

iiDid'te : 23-09-2022 This matter was called on for hearing today.
CORAM :

HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
HON'BLE MR. JUSTICE ABHAY S. OKA
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REPORT NO. 19/2022 (IA NOs. 44266/2022 & 44268/2022)
REPORT NO. 17/2021 (IA NOS. 196157-196159/2019)

Since the reports of CEC are accepted without
any objection, I.A. Nos. 51269/2017, 132820/2020,

44266/2022 and IA NOS. 196157-196159/2019 stand

disposed of .I.A. NOS. 81951/2022 -FOR PERMISSION TO
CUT AND REMOVE THE TREES

IA NO. 91272/2022

Learned counsel for the applicant(s) seeks to
raise issues arising in IA No. 487/2009 and IA No.
91272/2022.

Learned Amicus Curiae submits that insofar as
prayer ,A“ in the latter application is concerned,
there can be no quibble with the proposition that the
direction may be issued as prayed for, but insofar as
the prayer ,B"“ is concerned, that is the matter of
fixation of licence fee which does not form the
subject matter of proceedings before this Court.

We thus dispose of I.A. No.91272/2022 with a
direction in terms of prayer ,A" leaving it to the
applicant(s) to work out their remedies qua prayer
»,B" in appropriate proceedings.

However, insofar as IA No. 487/2009 is
concerned, there appears to be absence of some
clarity on the part of the respondent(s) which is

required to be explained, more so, in view of the
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Enclosure: 14

Item No. 02 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 529/2023
Dr. Sharad Gupta Applicant
Versus
Union of India & Ors. Respondent(s)

Date of hearing: 24.08.2023

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Anshul Gupta & Mr. Ravi Shandilkar, Advs.
ORDER

1: The matter relates to expand the area of Soor Sarovar Birds
Sanctuary located in District Agra, Uttar Pradesh falling in Taj Trapezium
Zone (TTZ). The submission of learned Counsel for the applicant is that
the report of the Central Empowered Committee (CEC) has been accepted
by the Hon’ble Supreme Court by order dated 23.09.2022 passed in the
main matter being Writ Petition (Civil) No(s). 13381/1984, M.C. Mehta vs.
Union of India & Ors., while disposing of the L.A. 51269/2017 and
connected IAs. He t;as drawn the attention of this Tribunal to the
recommendation contained in Para 21(ii) of the above report of the CEC

which reads as under:

(ii). Consider extending the area of the Soor Sarovar Bird
Sanctuary (SSBS) by including the Surdas Reserve Forest
block of 380.558 ha and 15.514 ha of the government land
which currently forms the buffer zone of the Sanctuary
outside the proposed boundary of the Sanctuary after

AT
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following the procedure under sections 18 to 25 of the Wildlife

(Protection) Act, 1972.”

2. He submits that since IA has been allowed by the Apex Court,

therefore, the above recommendation of the CEC is required to be

implemented by the respondents.

3. In view of the above submission, we deem it proper to issue notice

to the respondents No. 2, 4 and 5, Ministry of Environment, Forest and

Climate Change, Principal Chief Conservator of Forests (PCCF), Uttar

Pradesh and Divisional Commissioner-1II, Agra respectively. The Counsel

for the applicant is directed to take appropriate steps to serve the said

respondents. Let the response on behalf of the above respondents be filed

on or before the next date of hearing.

4, List on 06.11.2023.

Prakash Shrivastava, CP

Sheo Kumar Singh, JM
Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 24, 2023
Original Application No. 529/2023
DV
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Enclosure: 15
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